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(d) Yes, Sir. 

(e) A group of officers, constituted by 
the Government to identify the mill t:ap-
able of being reviv .:d, has formulated 
packages of rehabilitation for some of the 
textile mills in Gujarat. The packages of 
rehabilitation include reliefs from Cent ral 
and State Governments and fin an ·ial 
assistance from banks and financial insti-
tutions. 

Loss to powerloom Industry in 
B~ilwandi due to Communal 

Riots 

"197. SHRI MOHAMMAD ASRAR 
AHMAD : Will the Minister of COM-
M ERCE be pfeasetl to state : 

(a) the estimate of the losses sue; ~ 

tained by the Powerloom Industry in Bhi -
wandi in Mahar:ishtra as a rest1lt of com-
munal di sturbances in that place recen tly ; 
and 

(h) how the per ons affected are being 
rehabi litated ? 

THE MINISTER OF STATE JN THE 
MTNTSTR y OF COM MER CE A ND IN 
T DEPARTMENT OF SUPPLY 
(SHRI NTHAR RANJAN LASKAR) : 
(a) According to informat ion availab le • 
about l 83 powerloom units ha .. e been 
affe led in Bhiwandi 

(b) The Sta te Government of Maha-
rashtra is taking appropriate steps in the 
mattl:r. 

TmplemC'ntotioiTI of Mass Loaning 
Scb~me hy banks under IROP 

* 198. SHRI KRISHNA KUM AR 
GOYAL : \Vill the Minister of FIN-
ANCE be pleased to state : 

(a) whether the norms have been 
de\ id d f r i ~11p i men ation of Lh mass 
Joan D J S ·h m by the banks UDC r the 
n· ~· r 1ted Rural Development Programme 

(IRDP); 

(b) whether there are similar norms 
for in dividuals and applicati on forwarded 
by out side a enc ies like Panchayats and 
social organiza tions ; and 

(c} if not, the de ta ils thereof ? 

TH E D EP UTY MJNISTER IN THE 
MIN I TRY OF Fl :A.NCE 1 SHH.I JA-
NARDHANA POOJARY ) : (a) to (c) 
There is no m a loaning under IRDP 
since each applicat ion has to be scruti-
nised by the Sta rt G ~.wcrnment agencies 
and bank befor1:: loans arc sa1 ctioned. 
Presumably the reference is to credit 
camps in wh ith some beneficiaries receive 
bank assistance in pub lic Applica tions 
from these benefici·1ries are rece ived well 
in ad a nee and an · tion~d a ft er careful 
scruti ny The main purpose of such 
functions is t0 cn:a te awareness. ;1mling the 
weaker sections about facil itiec; which 
they can avail of from the ban ks, to 
m tivale them to undertake produ\. tive 
ventures with credit support and also to 
demon trate to the people that r~ cilities 
meant for these groups are in fact reach-
i:ig them. 

All applications under fRDP are pro-
ces. ed and recommended to the bank by 
the sponsoring au1horiti1~ s The b:rnk:; 
h ave been d ireL:tcd to fina'ise such propo-
' sals expeJi tiously. There arc no sepa-

rate norms for the applications ~ubm i tt~d 

'ii:dividually or th ose forwarded by agen-
ciws l ik Pand1ayn~s or Socia l Org:misa-
tions. 

' · iries conclucted fc.r \• io l ~Hi on of 
Excise Duty by lnd i:l fohacco 

Compnuy 

·200. SHRI RA l.\1 VILAS P ASWAN: 
SHRf R. N. RAKE ST-J: 

Will the Min is ter of FI NANCE be 
pl ased to state : 

·(a) th number of inquiries conduc-
1cd hy 0o,Trnm-:nt regarding viola tion 
of excise duty by M /s. India Tobacc i 

Compnny N w Delhi and Calcutta durinJ 
the fast 3 years; 




